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court of law. And that js what we are
doing, and in this purpose one cannot
attribute motives to the Governments.

Next, Madam Deputy Chairman....

THE DEPUTY CHAIRMAN: How
long would you take, Mr. Reddy?

SHRI K. V. RAGHUNATHA
REDDY: I am finishing, Madam.

THE DEPUTY CHAIRMAN: 1
would request the House to spare a
tew 'minutes more for this, We will
fimish with this any4 then go to the
o her matter,

SHRI K. V. RAGHUNATHA RED-
DY: One  effective argument that
has been advanced by some of tihe
hon. Members is that the Tribunal had
done good work. I am not for a mo-
ment gaying that it had not done good
work. But most of the matters were
miscellaneoug Petitions filed wunder
various sections, and the woilk that
had been entrusted to the Tribunal
under section 388B, had been obstruc-
ted by various interim applications,
by various writ petitions. Stul, as I
said, a matter is pending before the
LCaleutta High Court on a writ peti-
tion. So, Madam, this is the very
purpose for which we have brought
this Bill; there is no mystery behind
it, and I think hon. Members would
accept the BIIL

THE DEPUTY CHAIRMAN:
guestion is:

“That the Bill to provide for the
abolition of the Companies Tribunal
and for matters conneted therewith
be taken into consideration.”

The motion was adopted.

THE DEPUTY CRAIRMAN: We
shall now take up the clause by clause
censideration of the Bill

Clauses 2 to 4 and the
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. V. RAGHUNATHA
REDDY: WMadam, I move:

“That the Bill be passed.”

The question was put and the motion
was adopted,

The

Schedule
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SHORT DURATION DISCUSSION
UNDER RULE 176 RE. ASHOKA
HOTELS LTD.

THE DEPUTY CHAIRMAN: Now
we come to the Short Duration Dis-
cussion. Mr. M. P. Bhargava. May
I, before you begin, say that you will
get ten minutes, and ail o hers whose
names appear here, and if there is a

little more time, some othzrs, five
Mminutes each; very  strictly five
minutes each.

SHRI BHUPESH GUPTA (West

Bengal): We cannot have the discus-
sion like that.

SHRI M. P, BHARGAVA (Uttar
Fradesh): Madam Deputy Chairman,
I rise to raise a discussion on the pro-
posed construction of an annexe ana
a revoviing tower to Ashoka Hoteis
Limited, New Delhi, the grant of con-

tract to a particular firm therefore,

and 'maticrs connected the.ewith,

I would like to take up this subject
in three parts. The first pant would
b2 whether aditional accommodation
is required to justify the construction
of an annexe to the Ashoka, Hotel,
and g hall. The second part would
be whether a revolving tower is nees-
sary, what purpose does it serve and
what would be its approximate cost.
And the third part would be the grant
of contract to a particular contractor.

The first report of the Ashoka Hotels
Limited was discussed in this House
on the 30th August. 1957. Many hon.
Members of this House expressed
doubts at that time that the expendi-
ture on this Ashoka Hotel was an
expenditure which would not bear
fruit, that it was wasteful expenditure
and, in fact, they wanted the Govern-
ment ¢o stop the oroject at whatever
stage it was. At that time I had said
that the Ashoka Hotel was going t0
prove thet it would earn foreign ex-
change for the countrv and that it
would be a good place for tourists
from all over the world ‘o come and
stay thera, And T am bavpov to #all
the Hous<e that mv wnronhesv of 1957
has come true. and *hat is borne out
bv the fact that the occupancy of the
Ashoka Hotel 15 vervy high all the
year round, and the Ashoka Hotel
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enjoys a reputation in the world, of
which India should be proud.

SHRI N. SRI RAMA REDDY
(Mysore): After ‘Oberoi Interna-
tional’,

SHRI M. P, BHARGAVA; Now I
come to the first part of my question,
whether additional accommodation is
necessary. Indiag has 3 vast potentiar
for the development of tourism and
for earning of foreigp exchange from
tourism. One of the first essentials
for the development of tourism is
the availability of good hotel accom-
modation. From time to time the
tourist department has been assessing
the availability of beds in the various
hotels, and their assessment has al-
ways shown that additional beds are
raquired for coping with the foreign
tourist traffic. That is gne considera-
tion why it is thought desirable to
have 'additional accommodation in
the annexe which is to be built to
the Ashoka Hotel. Now there 15 an-
other pressing reason which is more
‘mpor.ant, and that is the conterence
v: UNCTAD, which is to be held in
January-March, 1968, in Delhi, which
ig sponsored by the Ministry of Com-
merce and Industry—now they are
of course two Ministries. That would
require about 2,500 beds for housing
the delegates who will come from all
parts of the world. Even if we take
intg account the accommodation of
all the first-class hotels in Delhi, it
wiil not be possible to accommodate
all of them. Therefore, a quick de-
cision had to be taken as to what
shoulg be done to meet the situation.
Ang to meet this situation a hurried
decision has been taken that to the
Ashoka Hotel an annexe should be
built. "All possibilitie; were explored
whether another hotel could come up
in time, whether any other arrange-
ments could be made for housing the
delegates, and ultimately they came
to the decision that only an annexe
to the Ashoka Hotel can be ready in
time to meet the requirements of
that conference. And in connection
with that conference and other similar
conferences that might be held here-
after. it was found 'that there was no
hall large enough for a big gathering
of all the delegates for a meal or for
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a conference, In the past the Hotel
had been unable to meet the demands
for panquets of gatherings of even
1,500 persons. It was therefore de-
cideq that a conference hall to seat
2,500 persons be built along with the
annexe to the Ashoka Hotel. That
explains part 1 of my question, i.e.
why additional accommodation is re-
quired and that ig the justification for
the construction of the annexe and
the hall.

Now I come to the revolving tower.
There is some mis-apprehension about
this revolving tower. What is this
revolving tower? In a number of
countries hotels have been built with
revolving restaurants on the top of
the hotel buildingg or on high towers.
These have become a great tourist
attraction. If we want to earn foreign
exchanges from our visitors we have
to provide them with certaip com-
forts consistent with their needs. Such
revolving restaurants or revolving to-
wers have become almost a necessity
all the worlg over and gll modern
countries are building such revolving
restuarants in their first class hotels.
(Time bell rings) I will be finishing

soon,

SHR1 P, N. SAPRU (Uttar
Pradesh): What 1ig this revolving
tower?

SHRI M. P. BHARGAVA: 1 will

explain to you, Mr. Sapru. The re-
volving restaurant only means that a
portion of the restaurant in the top
of a ring round 5 core would sJowly
revolve making a full round in every
sixty minutes. While the service
would be in the non-revolving core,
the visitors to the restaurant wouldq be
sitting in the revolving portion and
they would get a view of the histori-
cal and government buildings such as
the Qutub, Purana Quilla, Humavyun’s

Tomb, Safdariang, Juma Masjid,
Rashtrapati Bhavan, the Central
Secretariat angq the august Parlia-

ment House, the whole city with its
houses, roads anq gardens.
SHRI AKBAR ALI KHAN (AnAdftra
Pradesh): And Psrliament House®
SHRI M. P. BHARGAVA: Please
let me finish. Time is very short. Bv
this we will be providing our foreign
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visitors with an opportunity to see at
a glance the whole city while siiting
at one place without having to move
irom place to place, That is the ad-
vantage of having a revolving tower.

SHRI MULKA GOVINDA REDDY
(Mysore): Is it to be g Tokyo Tower
or Eiffel Tower?

SHRI M. P. BHARGAVA: There
seems to be some misapprehension
about the cost and probably some hon.
Members have a feeling that 1t will
cost several crores. That is not so.
The whole project comprising the
annexe, hall gand the revolving tower
will cost Rs. 87 lakhs. The revolving
tower will cost only about Rs. 4 to
Rs. 5 lakhs. This is the misapprehen-
sion which I wanted to remove,

Now I come to the third part of my
question, namely about the contract.

DR. B. N. ANTANI (Gujarat): That
is the main part.

SHRI M. P. BHARGAVA: That is
the main part and I will reply to
that part. I am sorry to say that the
courtesy shown by the Minister in
giving inferview ang asking his Min-
istry to issne tender notices and so

on is being exploited. I am very
sorry having to make that remark.
Now what is thig contract? Twenty

four limited tenders were issued.

SHRI OM MEHTA (Jammu and
Kashmir): On a point of informa-
tion, Sir, I would like to know how
many new rooms will be built?

SHRI M. P. BHARGAVA:
hundred and fifty.

SHRI MULKA GOVINDA REDDY:
The Minister will give the answer,

SHRI M. P. BHARGAVA: Although
the tender notices were issued to 24
parties only six parties responded.
That shows that of the 24 contractors
—and they were all first class con-
tractors—18 were not in a position to
even give the tender. Only 6 of
them could give a tender. And then
the tenders were opened. If I may say
so, all the tenderg were not compiete
in the 'true sense of a tender. And
they could not be complete because
al] the particulars about the revolv-
ing tower and how it is to bg Dbuilt,

One
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were no; known either to the Minis-
Lf’y or to the contractors themselves.
So if I was to consider these six
tenders I would have rejected all
the six of them. I would have done
it if I had the time. But time was
the essence of the whole thing. The
Wwhole project hag to be finished by
a barticular date. Now what should
be the considerations when examinmg
these tenders? The considerations
should be these, Which of the six
parties can finish the work? What is
the past recorq of the parties? What
are 'the financial resources of the
parties? What ig the technical know-
hoy of the parties? What is the
capacity of the party to complefe the
Project in time? These are the con-
siderations which are to be takepn into
account, (Time bell rings) 1 will
finish in a minute, Madam. When the
six tenders were opened the lowest
tender was that of the gentieman of

that firm to whom the Miniswer had
shown courtesy. But unfortunate-
ly . ..

SHRI P. N. SAPRU. What is the
name of the firm?

SHRI M. P. BHARGAVA.: | am not
going 1o give the name of the frm.
You cap fing it. To that firm the
Minister had shown courtesy. But
unfortumately the record of his work
in taking up previous government
work was far from satisfaciory. T
will humbly ask the House this ques-
tion, Should a project which had to
be completed within a gpecified time
ang for a particular specific purpose,
namely, for the holding of a con-
ference, be entrusted to a party whose
record of work was unsatisfactory?
That was the situation which we were
placed in, And then the second best
contractor hag to be considered and
whep, that second best contractor was
considered the Government thought it
fit to negotiate with him and to arrive
at a solution which will be satisfac-
tory to both the parties. That is exact-
ly what was done and that is how the
particular contract had to bp given
to the seconq contractor. These are
the facts and I am sure the House
will agree with me that this project
is a “must” and the contract has heen
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"Shri M. P. Bhargava.)

rightly given keeping in view the
fact that the work hag to be complet-
ed in time.

THE DEPUTY CHAIRMAN: There
are ten hon. Members who had asked
for this discussion. I have got their
nameg ang many more are coming. I
would only request hon, Members and
say that if you keep within five
minutes each then everybody will be
accommodated, otherwise some will
have to be left out.

SHR] BHUPESH GUPTA: Those
who hag askeq for the discussion?
They may be given ten minutes.

THE DEPUTY CHAIRMAN: No,
said five minutes. Mr. Bhandari is
not here, Mr Chordia glso is not
here.

ot fadsta aqt (mes 939) gAY
TS T T G
THE DEPUTY CHAIRMAN: No,
not now.

SHRI BHUPESH GUPTA. The
time may be kept as ten minutes and
those who are present will distribute
it among themselves.

THE DEPUTY CHAIRMAN: Not
10 but 5. Let us not keep on revolv-
ing like the revolving tower.

SHRI BHUPESH GUPTA:
Madam, no more discussion,
stick to the time.

THE
Thank you.

SHRI BHUPESH GUPTA: We did
not give notice for raising this dis-
cussion to have a ministerial state-
ment right ai the beginning, Well, I
do not know how Mr. Bhargava’s
name came first because as soon as
the statement was made I gent in
my name. But that is a matter into
which I do not wish to go now. The
Minister shoulq have made the state-
ment, As far as the revolving tower
ig concerned it is not needed, I shall
come to that later, Now I shall deal
with the contract.

Yes,
I will

DEPUTY CHATRMAN:

Madam Deputy Chairman, the
tenders were opened on the 10th April,
1967 at 3.30 p.m. Firstly, the tender
of Messrs. Lyall & Co. was opened,
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then of Messrs. Uttam Singh Duggal
& Co. followed by the tenders of Tirath
Ram Ahuja & Co., Bhai Sunder Da.s
Sardar Singh and Mehta Teja Singh &
Co. That was how the tenders were
opened. When the first tender was
opened the total amount and the for-
warding letter accompanying the tend-
er were read out. This was followed
by others tenders in the same way.
When all the tenders were opened the
Managing Director thanked all those
who were present at the time of open-
ing of the tenders and said that since
all the tenders had been received they
would take care ol them. At this
point, Madam Deputy Chairman, the
representative of Messrs. Uttam Singh
Duggal & Co. Ltd, Mr. A. S. Bhan-
dari, pointed out that the tender of
Messrs. Tirath Ram Ahuja was in-
complete,

SHR] ARJUN ARORA (Uttar Pra-
desh): Madam, why is Mr. Bhupesh
Gupta wasting the time of the House
because the document that he is read-
ing from has been circulated to us.
I also have got it; others also have
got it.

SHRI BHUPESH GUPTA: T am
reading from my nntes.

SHRI ARJUN ARORA: You are
interested in g particular contraetor
and that is why

SHRI BHUPESH GUPTA:
the whole lot to go

I want
(Interruptions.)

Madam. if I am disturbed like this,
how can I go on? I want the whole
thing to be cancelled; I wan* the whole
question to be gone into de novo. Do
you mean to say that I stand for con-
tractors here? You may do it, Mr.
Arora. You may stand for J. K
Industries and go after Mr. Ram
Rattan Gupta, if you want that way.
You can speak like that but 1 don’t.

SHRT ARJUN ARORA: Mr. Bhu-
pesh Gupta is pleading the cause of a
particular contractor and reading
from a document circulated by him.

SHRT BHUPESH GUPTA: I am
pleading that all these things should
be rejected. New ones should be
found if at all. Therefore T will not
say that kind of thing. You know it

I
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very well. I say the whole thing is
manipulation. (Interruptions).

Madam Deputy Chairman, I think
my time will not be wasted like this.

Then objection was made, the tender
of Messrs., Tirth Ram Ahuja was con-
sidered to be incomplete. Now mani-
pilations happened after that. Even
before other tenders were invited Mr.
Ahuja to the best of my know-
ledge was telling his friends and
others that he would be getling
the contract for about a crore of
rupees, Rs. 100 lakhs. That was the
initial figure; it is also given in the
tender. That was what he said, Now
it is clear from what he was telling
in the market place that Mr. Ahuja
would be favoured. How could Mr.
Ahuja say s0? Mr. Ahuja’s tender
was incomplete in the sense—and I
have managed to get a copy of the
tender submitted later

SHRI ARJUN ARORA:
body has got it.

THE DEPUTY CHAIRMAN: I have
permitted him; let him continue,

SHR] BHUPESH GUPTA: Certain
conditions had been put in. I am not
supporting gny of these tenderers,

SHRI ARJUN ARORA: You are
supporting a particular firm, J.S.
Duggal & Co.

SHR] BHUPESH GUPTA: Mr.
Arjun Arora speaks against one big
businessman because he is supported
by the other. But I speak against the
whole lot, the whole bloody lot.

SHRI ARJUN ARORA: No big
business supports me and it is Mr.
Bhupesh Gupta who is supported by
big business and at the moment
Mr. Bhupesh Gupta who is speaking
in favour of a big businessman.

SHRI BHUPESH GUPTA: You are
always speaking against one big busi-
nessman. Will you criticise J. XK.
Industries here?

SHRI ARJUN ARORA:
will.

THE DEPUTY CHAIRMAN: Mr.
Arjun Arora, the time is so limited
that each one must finish within five
898RS—6.

Every-

I will; I
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minutes. If you go on in this way [
shall not be able to call everybody.

SHRI BHUPESH. GUPTA: Have
you been briefed by Mr. Ahuja to
interrupt me like this?

SHRI ARJUN ARORA: Have you

been lobbied by Uttam Singh Duggal
& Co,, contractors?

SHRI BHUPESH GUPTA: Not at
all. T demand that all these tenders
must be cancelled and none of these
six who submitted these tenders
should get it. That is my contention.
And the one to whom you have given
the work, take it away glso. 1 tell
you why I say so. Serious allegations
have been made. I do not know,
Mr. Ratnam, who happens to be the
Chairman happens to be a friend of
the particular contractor gnd we are
told

SHRI JAGANNATH RAO: Madam,
how is my hon. friend entitled to men-
tion the name of a person who is not
present in the House?

SHRI AKBAR ALI KHAN: I think
the officers should not be mentioned
by name,.

SHRI BHUPESH GUPTA: In the
contract everything is given. I shall
say that the Chairman of the Ashoka
Hotels is connected with the contrac-
tor. (Interruptions) Let me finish.
What is gll this as if names are not
mentioned here? The Chairman of
the Ashoka Hotels Ltd.—if you do not
like the name to be mentioned—I say
happens to be a friend of this parti-
cular contractor and it was because
of this he was saying such a thing.
We have information. I would like
to place before this House that this
particular contractor has been favour-
ing this gentleman and a house has
been built for him—we are told—Dy
this contractor and the contractor him-
self supervised the construction of
this house in Delhi, that is Mr. Ahuja,
proprietor of this firm: I have also got
letters from various sources, from the
Union people, from the workers, of
the Ashoka Hotel. I find that this
gentleman is connected with the Delhi
Cloth Mills. He is connecteq with
that and yet he is the Chairman et

PR '
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(Shri Bhupesh Gupta.)
this public sector concern also, These
are all very material facts and all
these things have given rise to the
suspicion in the mind of the Ashoka
Hotel workers and in the mind of the
people in general. Therefore is 1t not
better that all these people who
submitted tenders be put out of bounds
in regard to this matter? None of
them should be given this. If one has
been given, it should be taken back
from him.

Madam, Deputy Chairman, many
things can be said about the Ashoka
Hotel. Apart from all this, this con-
tractor, Mr. Ahuja, somehow or other
has got very good pull with the Gov-
ornment. In Bhopal I understand he
got very good certain contracts earlier
on very favourable terms. His tender
wag accepted although it was the high-
est tender. And you will find here
a lot of money is being wasted, and
the Ashoka Hotel is running at a 10ss;
not loss, but its profits are going down.
Machines worth lakhs of rupees have
been imported but arve rusting and
these include a costly generator, elec-
tric ovens for bakery, a soda fountain
in the swimming pool, bread-cutters,
milk-shakers, etc. The Manager of
the Hotel is the most ill-mannered
person. Leave aside the workmen who
are insulted but even Ambassadors
are insulted. I will give you an ex-
ample of typical mismanagement. We
find that a Bar-e-Kabab—whatever it
is called—is being run here. It is
outside the main Hotel building and
there is great leakage there. Then
after spending lakhg of rupees in mak-
ing a new restaurant—I think it 18
called Rouge-et-noir; 1 do not know
all these names

THE DEPUTY CHAIRMAN: That
is all right.

SHRI BHUPESH GUPTA:
the management has failed to popu-
larise it and the agverage sale of this
restaurant is about Rs. 40 per day
while the expenditure on it is not less
than Rs. 300 per day. It is worth men-
tioning here that the bandwallahs are
paid Rs. 3000 per month to play at this
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restaurant alone. This is the kind of
mismanagement going on there,

THE DEPUTY CHAIRMAN: Your
{ime is up.

SHRI BHUPESH GUPTA: I have
got a list of such cases of examples of
mismanagement, Lots of things are
being stolen, lots of things are being
taken away. Refrigerators and other
things are being used by a certain big
official of the Hotel. All these things
have come to our notice. I can divulge
the source; it is the workers and the
Urion people who have brought this
to . notice.

Madam Deputy Chairman—I should
Like to keep within time—this tender
wag incomplete. Mr. Bhargava says
other tenders were also incomplete. I
say reject ali the tenders including
this.

SHRI M. P, BHARGAVA: That is
what I said.

SHRI BHUPESH GUPTA: First of
all nobody raised objection to the other
contracts. Even so, since the deal
is suspicious I demand an enquiry into
the whole thing. We would also like
to know about the house in Lajpat
Nagar as to who built that house for
Mr. Ratnam, Chairman of the Ashoka
Hotels, whether it is not a fact that
the owner of this firm which got the
contract built that house. And accord-
ing to our information he even super-
vised its construction. I say all
this because this is the entire gtory.

As for the revolving tower, nobody
knew what it was. And according to
our information the cost would not be
Rs. 4 lakhs but much higher, Nobody
knew what it would be like; some-
body gave the idea ‘let us have a re-
volving tower’ and immediately it was
decided upon. If you go through the
tenders received, Mr, Tirath Ram &
Ahuja does not know what it is, In
his tender he expressed doubts on
this; even so the tender was given to
him. In his tender he put in a num-
ber of conditions and these conditions
made the tender invalid. I have not
got copies of the other tenders and if
Mr. Bhargava says they were incom-
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plete I will believe him. But the
surprise is that Mr, Tirathram Ahuja
has been favoured in this manner
under the new scheme. They took
the opportunity of the new scheme
for the new construction. It was some-
where justified that the construction
had to be made, but then immediate-
ly their favourite contractor got the
contract, who had all the connections.
Why was not a general tender invit-
ed? Why first of all, there were only
twenty-four? Why was there no ad-
vertisement in the newspaper inviting
general tenders from gll the contrae-
tors and then they could have decided
as to who should be given and who
should not be given? First of all, the
number was restricted to twenty-four,
Then six came and then things were
going on behind the stage. There were
negotiations between the management
of Ashoka Hotels and that particular
contractor, so that things went gecord-
ing to schedule, The tender formality
was nothing but a show window be-
hind which the deal was clinch-
ed

THE DEPUTY CHAIRMAN: That
will do,

SHRI BHUPESH GUPTA: The
Chairman happens to be connected
with the Finance Ministry earlier.

Now, he is connected with the Delhi
Cloth Mills and possibly, therefore,

it is g collusion between the con-
tractor and the officials and so on.
I demand a thorough ehquiry into

this entire affair and I hope the
Ashoka Hotel workers and employees,
whatever demand is made, will stand
by you. We shall stand by you,
Thank you very much, Madam Deputy
Chairman. Before I sit down, 1 de-
mand that a public enquiry be made
into the entire episode.

THE DEPUTY CHAIRMAN: Mr.
Banka Behary Das, Brevity is rare
commodity. 1 hope you will be brief.

SHRI MULKA GOVINDA REDDY:
Madam, we shall extend the time by
one hour, otherwise no Member can
do justice to it.
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THE DEPUTY CHAIRMAN: We
shall see.

SHRI BANKA BEHARY DAS
(Orissa): Madam Deputy Chairman, I
accuse the Government for three rea-
sons. Firstly, there was no necessity
for constructing a revolving tower,
when the entire economy is now
suffering because of dearth of funds.
You know even now the Fourth Plan
is being proposed to be reduced. You
know most of the very important pro-
jects, including very important fac-
tories, cannot be set up or cannot be
expanded in the public sector be-
cause the Government always says
that they have no resources to meet
those demands. So, when our re-
sources are so inadequate, it is highly
improper for the Government to go in
for a revelving tower only to give
some facilities to foreign tourists, If
private hotels like Oberois can func-
tion without those facilities, the
Ashoka Hotels too could do without
it. Our economy cannot stand this
heavy burden—at this hour. I accuse
in this connection the Finance Min-
ister. As you know, the Finance Min-
ister, to meet the demands of the
economy, is having additional taxes
on tea, coffee, footwear and what not.
When all these taxations are taking
place, the Finance Ministry has ap-
proved this loan to Ashoka Hotels, I
want to say about Ashoka Hotels that
the entire capital and also the work-
ing capital has been provided by the
Government of India. Also, this loan
has been provided by the Govern-
ment of India,

DIWAN CHAMAN LALL (Pun~-

jab): Not the entire capital.

SHRI BANKA BEHARY DAS: To
a great extent, if not the entire
amount. So, when the Finance Min-
ister says to the States that he has
not enough money to meet the de-
mands of the various States’ Plans,
when he has not enough money even
for the public sector projects, it is
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highly improper for the Finance Min-
ister to accept the proposal of Ashoka
Hotel. This is my first accusation.
My second accusation is about the
tender. All the tenders were incom-
plete, Mr. Bhargava here has admit-
ted—might have been briefed by the
Government—that it was all incom-
plete because

SHRI M, P. BHARGAVA: Madam, I
take sirong objection to his saying
‘briefed by the Government’. I have
my own source of information. I said
that if T had been the deciding autho-
rity I would have cancelled all the
six tenders.

SHRI BANKA BEHARY DAS: 1
concede for the time being that he
has not been briefed by the Govern-
‘ment, but I again say that he has
taken advantage of some technicali-
sies. I would say that all the tenders
were incomplete. If for various rea-
sons the entire design was not com-
plete, the Government had no busi-
ness to call for tenders. The entire
designing and other things were not
complete. Secondly, the tender of
this particular gentleman was incom-
plete if only because in his first ten-
der he gave certain conditions which
went contrary to the conditions that
were given in the tender notice it-

self. So, when he had given certain
conditions to Ashoka Hotels Limited,
that tender was absolutely invalid

and the Government should have re-
jected that tender outright. I here
again say this. The Minister in the
other House, T am told, has said that
though these conditions were first ad-
vanced by the contractor, later on,
during the period of negotiations they
were withdrawn, It js for the Min-
ister to give the reasons. When the
tender was incomplete, it ought f{o
have been rejected. And if the Min-
ister thought that no tender was pro-
per or valid, he should have called
for a fresh tender and accepted the
tender which was the lowest and also
valid. So, for this reason alsc I want
to accuse the Government that they
have also favoured a particular con-
tractor, whatever might be the rea-
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son, whether he has any relation with
the managing director or not. He was
also the Chairman of the Heavy Elec-
tricals, Bhopal, during which time this
particular contractor was favoured,
So, all these reasons give enough
scope for suspicion that this particular
contractor has been favoured by the
Department or Ashoka Hotels,

The third accusation, for which 1
am very sorry, is that the Minister
should not have involved himself in
this affair. We know the PWD code
everywhere, We know how tenders
are called. Even if it is a case for
negotiation, it is the gfficials who con-
duct the negotiations.

SHRI JAGANNATH RAO: There
was no negotiation. I had never said
S0,

SHRI BANKA BEHARY DAS. 1
will be happy, but here also I want
to tell you that Ashoka Hotels Limit-
ed is an autonomous organisation. If
any negotiation is to be conducted, it
has to be conducted by the Managing
Director himself. The Works Minis-
try does not come into the picture.
Even the Secretary, Works, Housing
and Supply Ministry, does not come
into the picture, I am told—I stand
to be corrected—here the Secretary of
the Works, Housing and Supply Min-
istry and the Minister had involved
themselves either directly or indirect-
ly, which they should not have done.
I would have been happy if the Man-
aging Director of Ashoka Hotels
would have involved himself in
this affair and he would have come
under the fire of this House. So, I
want to attack and also accuse the
Government that in this respect the
proper procedure, the PWD code. has
not been followed. Therefore, for all
these reasons the tenders should have
been rejected. I demand that it
should be instituted just now, because
all these irregularities have been com-
mitted by Ashoka Hotels Limited.

SHRI TRILOKI SINGH (Uttar
Pradesh): Madam Deputy Chairman,
I am afraid the very purpose of this
discussion was lost by the hon. Mem-
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ber who initiated the discussion. The
simple question is why this consiruc-
tion of a luxury item was undertaken
when we are short of funds, when
our finances are so depleted. If I am
to go by the statement of the hon.
Member, whe initiated it, it was to
earn foreign exchange. All that I
would like to submit in this connec-
tion is that foreign exchange can be
earned in many better ways and in
a better manner than running an inn.
What is the hotel like? It is an inn.
I would not like the Government of
India to reduce itself to the position
of an inn-keeper to earn foreign ex-
change. The second point is though
there is nothing wrong about it, I do
not think any respectable gentleman
in this country at least has never been
proud of running an inn.

HON, MEMBERS: No, no.

AN HON. MEMBER: There is no-
thing wrong in it. (Interruptions).

SHRI A. M. TARIQ (Jammu and
Kashmir): He is running an inn and
he has got himself elected to Rajya
Sabha.

SHRI TRILOKI SINGH: The hon.

Member has knowledge of inn-
keepers, but unfortunately I have
never had that privilege. The other

question is of the contract given to a
particular firm. This particular firm
had not quoted for all the items that
they were asked in the invitation to
tender. One of the conditions of that
invitation to tender was that incom-
plete tenders were liable to be re-
jected. I do not want to make a
speech, but I want a specific answer
10 the question why the tender of a
contractor which was incomplete was
not rejected. One of the conditions of
the invitation to tender was that in-
complete tenders were liable to be
rejected.

The second question that I would
like to put through you, Madam, to
the hon. Minister in charge of Housing
is this. When one of the conditions
of tender was that the tenderer had
no authority to change the conditions
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of the tender and if he did so, the
tender was liable to be rejected. I
want to know whether it is a fact or
not that Messrs. Tirath Ram Ahuja
& Co, the firm to which this tender
was ultimately given, had changed

the conditions of contract. I that
was so, what was it that led the
Managing Director of the Ashoka

Hotels Ltd. or for the matter of that
high-ups in the Housing Ministry not
to reject this tender?

The thirq thing that I would most
regretfully like to submit in this con~
nection is this., Although I have had
nothing to do with inn-keeping, I
have had occasion to approve tenders
for public’ works connected with Zilla
Parishad, Corporation and so many
other institutions long before many
hon. Members who are here in this
House have had anything to do with
public works. My own experience is
that if one does not stick to the co~
ditions of the tender, then it is open
to any one to accuse him or to have
suspicion that there has been a shady
deal. In a contract involving about
Rs. 1 crore—it is my regret but I
think I have got to say it and not
make any secret of it—my own sus-
picion is, not only suspicion but I have
strong grounds to believe, that there
has been a shady deal so far as this
contract is concerned. Therefore,
Madam, I join in the suggestion made
by 'my hon. friends, Shri Bhupesh
Gupta and Shri Banka Behary Das,,
to institute an enquiry.

AN HON., MEMBER: I am sorry
for Mr. Bhupesh Gupta.

SHRI TRILOKI SINGH: He may
be sorry for Mr. Bhupesh Gupta but
he should be equally sorry for the
Government which has been responsi-
ble for this shady deal. I have noth-
ing more to add. I would most hum-
bly request the Minister concerned
through you, Madam, that he should
not make it a point of prestige. I
know that the Government will go
ahead with thig tender, with this con-
tract, because certain high-ups
have got to be provided accommoda-
] tion for some conference to be held
there. Go ahead with the contract all
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right, but hold an enquiry, and if the
Government 18 not afraid, if it 18
sure that there has been no shady
cleal, that 1s all the more reason why
1t should concede an enquiry, and I
hope an enquiry will be held. If an
enquiry is held, whether anybody
briefs me or not, I undertake to ad-
duce evidence ip support of the sus-
picion that I hold and to which I have

glven expression.

=Y TR FHICR AITHC (77
W) . 39 qEEfd St W 9T
frarz gt wr & 78 foed ot oF aarer
¥ 3T gAT AT | 3T GHT AV F4T @Y
W e 999 N A9 9T AT § | ge
warq ag g i #ar gasr wrasaFar g ?
® g gw w7 F W@ g @ ww F
ZZIFE UAIRT FI FH § T/ GLHT B
qqy gy & 37 Fq7 =Arfegd | w37 Srar
& 5 gx farat qar 399 gry Farad
wfEa qgr g 39 A%g & fF3ey q7w
FT FATS g5 AT 9 IaF fFrA g ¥
gRaav fRar Tat, 72 917 9T AR =BT
AW T AT 1 AT F 37 FAS 7T 0@ =
g fF awrT F ywaq 1 featgs § st
THIST W@ 3T AT F STFATAS FEAT
g% FAr g7 g3g fa3en 937 A9
FIEY8 § @ A1 97 93 ¥ 39 733 @y
i X2 & B faaar mar 1 gega Bear
AT E I I T @ H AV IR0 A
798 ZAR AW Fr wifas fafy I

g St
SHRI M P. BHARGAVA: What
about the Ashoka Hotel itself?

Y TA|AT AR FIEHT
TAF e FT 77 FI AT AfeH A
ATET F1 3T T F FTH A7 9 H
Ff@' TJT ?lrf‘a%r l (Interruptions)
A% I § AZ F37 o1av g fav g qrer
wII F UF FHF agi 9T g fraw
FIBT 93 93 TN ATH forawy gorg & 7
St =ronaT giaer ¥ qrS o @ & anfw
IF AV & w14 § AT % | AfeT §
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9T A1ZAT g fF TqAT aQT AR o [ 0 FT
fazza Wit waw g, 9T O 7 7% a9
TATL qTE o7 Y &, T&T 9T T A/
F1 SEUA AT qaLqT FL AT F AT
2 7 <7 997 73T HEAEEFAT § 5 wmat
glze 9% 87 AT ¥IAT §H FIA F1 7
ST g FAFHT qATT g1 SO497 AT IR
farqaT @ g1, aE T FeqaT AGT AL AT
wHEAT & | g7 F1 T § fF s e
G & w1l § @9 93 §9 Jaenar g |
THIA qTY A AT Fgl 747 47 {5
¥ 9T 70, 80 FT TIAT @H HTAI,
FfFT g Ty 92 & FOT T IF
ag AT W I AT [ AGGATE
ZHY IFHTT AT AT FZT AT @1 2 o g@H
87 WG TIAT &Y @F HAT, AfET THF
FGT AT QFRT 2T FTHTL FATAT FTEAT
&, @Y 3g 97 A1 5 gaH wE F%
SqF F7 @At qrT, gad w1 93 TG
g

TH F1 A9 AT FT 7ANT § 1 T
THF a1 § w0 Jrav Ar fw gw 97 15
Arg TAAT AT 7T AfFT A2 F q9
Tzl T fo & 7ZAl Y 14T §, FRA
UHAHA T E I §F T E, A
SATET AT 92qT § AV ZT FIIWT & &19
FI &t 9T W faaFrawz § g9 W
HY F THAT TN ATF SATET GAT JTAT
UTT FIEATAT 59 1T #7 & [ ZA07
JrETEF AFITFRATY 347 & ? 517 GATY
3w F wrigw feafq g=ar 98y 2, w9
g AW &1 HATH TG § 6T , GHT
AS X TFY F, A1 AT I3 ATET & AW A
TAAT T[T ATANA AFIA TATHT @A
F 39T AST £ 7

drad arqg 4g g 5 St 3o 47 39
AT AT gL g A Age A g
F1F 97 FaF 91 § qfF i sy
AZ | 9T S 7 g3 7 F 0w ST
EAFFIEIE I gC T SFHT AT FT
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Ferar srar + @Y & qevT =rgar § %W
T & =T F1 {4 1 foFar mar ?
ST ZAT T TATFATE WY ¥ Y §S
#Y Feaq F faar srar fi< gara &
Fr 5y iy A) fwe Sy ey /Y 74
FIEY ZIAT IgaY fFat srar | O ared
FIE M GAT &, FHA SO A FTAT §
HIT TART A FAT @I HEAF T |
1T T T $T AT KIS ~qrarsiier gra
FUgy, gifaarie grar #Usy ar fHe
gfeqez wfama frgsa @& FUd,
FfET IaAr ST waww T A1fgd
HUT 1§ ArEAe FRT LT A IR
ALY AT A ¥@d, afwsr ag av
1w mre TEHT 2, Saw T T MA-
a1 gyar g, Ay gw Ay & feaaa
4 F ST T TAT & | (Interruptions)
oTT FITATTIAT FT JT FEF € | IR
71 ufers wewfEw & I% Ao
# FAgafesa §, SERT 10 AT &
T B 99q 9T & fR@arar 9 wr g
7T afsqs §FT H 30 TG § Ter|Ter
1T @ {AJT FT AR & favard 93
qiar 1 qfes FFET T A e
qTTE I w7 wlTaT’ A arfEdy
B TFIR Y aferd & weEfva g
g arfiT &g STAT § AT HIT I
magr Ziar g ar fE s 7 ey
& gz trar § 1 av § 33 fasT s
argar § f6 ga¥ S Mawara § q4r
FTGR IAFT ST HIAT A | T THT
FI FeTHqT TLATHITEH FHFILT BT AT
F KT AITLIFIT TG & 1 AT i
F a1g Tard w1 Wt I AT A4y g
A ATHTT FT g A7 I 71T Ifewtan
T T T AT FT (rwarg agar | g9ty
7 raeas § fF 7 afsaw daeT AT
FAIAITE FT 9197 ¢ a1 F9 § FH 9
THTT & FTAT FY A HY AT AT AR
aTY & 77 § g7 7 13 OF afeqs dwT
¥ 3@ g T 99T grar § )
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SHRI M, M. DHARIA (Maharash-
tra): Madam Deputy Chairman, a#
the outset, I would like to deplore
in the strongest possible terms the
activities of such contractors who
have tried to take advantage of this
august forum for bringing up such
issues, It should not be like that.
Secondly, the Ashoka Hotels is a pub-
lic sector undertaking—I believe in
the public sector. The performance
of the Ashoka Hotel has definitely im-
proved, it has been improving every
day, and I feel that this House
should stand by this public sector.
Of course, I would like to make 1t
very clear that I am not happy over
the procedure that has been adopted
at the time of this tender. It was
only on the 1t0h April, 1967 that the
tenders were gpened I do not know
why the tenders were not called
earlier because we wanted to utilise
the opportunity of the TUNCTAD
Conference to be held in 1968. Had
it happened so, there would have
been no occasion for having any
haste in this respect. Madam, how-
ever, I fee] that there is nothing
shady because the other day the hon.
Minister has made it clear that he
has consulted the Deputy Prime Min-
ister and the Finance Minister and
others. When they have been con-
sulted in this connection, when the
leaders are taken into confidence by
the Managing Board, I feel

SHRI BHUPESH GUPTA:
does it come?

SHRI M, M. DHARIA: Let me have
my say.

How

When all these top leaders in whose
character and qualities we all have
faith have been consulted in the
matter, T am of the opinion that
there is nothing shady. However, I
would like to appeal to the hon. Min-
ister to take more care in such mat-
ters. At the same time, I feel that
having regard to the tender and the
various terms that are put on the
Government, it may be that this
amount which has been agreed fo
may not be the amount, and it may
vary to any extent. So, the hon
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Minister should take care to see that
this amount does not exceed as such

a fear has been expressed by many
of us,

Then, I would also like to' suggest
to the hon, Minister for Works,
Housing and Supply that if we want
to get rid of the contractors, the only
course open is to have our own de-
partmental construction activities so
that we are not a victim of or we
are not bullied by such private con-
tractors.

So far as the roving tower is con-
cerned, I would like to make it clear
that I am not opposed to the roving
tower. I am surely of the opinion
that we should march with the mo-
dern world; we should have all those
modern activities as in those other
countries. But as I said the other
day, I do feel that the Government
should examine the priorities as to
where we should invest, whether we
should invest in the revolving .ower
first or not. There are some other
forms wherein we can invest, If I am
to quote, in my own State there are
250 small irrigation projects which
are just now ready and if we can
get an amount of Rs, 11 crores with-
in one year to come, we shall not
come to the Centre for a single bag
of foodgrains for our State, When
we have been spending Rs. 150 crores
in importing foodgrains and when
we have been spending the valuable
foreign exchange, instead of that, if
we could have these priorities and
invest on such good schemes which
are more essential for this country,
the food problems might be solved.
I entirely agree with my hon. friend,
Mr. Banka Behary Das when he said
that when we have been failing in
fulfilling or satisfying the basic needs
of the people, if we are not going to
take into consideration the priorities,
we are not going according to »ur
own aimg and ideals.

Madam, my last point is regarding
the style of conducting hotel busi-
ness here, I was in Japan and I
could see that the hotels run on
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the foreigners but at the same <ime
they were more popular also, Why
should we not try on those lines in
our country also? Why should we
go on imitating the foreigners in all
respects? With our own country’s
heritage and culture, we could have
our own imagination and we can
no doubt run this industry on our
Indian pattern, which can be an ideal
pattern in the whole world. It is
in that direction that we should move
I would like to say this. Now that
the Conference is to take place, let
this public sector project not -uffer.
Let it go ahead. But at the same
time, all these precautions should be
taken, for the time being and also
for the future,

Thank you very much,

DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Madam  Deputy
Chairman, I agree that more accom-
modation in hotels—more beds and
more rooms—is necessary to attract
the tourists and also in view of the
fact that a conference ig going to
take place here. In August, 1966, the
Department of Tourism felt ihat
they wanted one thousand additional
beds at least for the next two or three
yvears, Madam, I do not agree with
Mr, Khandekar and others who have
expressed the view that we should
shut down the Ashoka Hotel. Ashoka
Hotel is one of the most attractive
places and it has justified, more than
justified, its existence during the last
so many years, and an extension nf
it would only add to the attraction
of the foreign tourists who come to
this country. And therefore, jt would
help us to earn more foreign ex-
change which is so badly needed for
the economy of our country. The
cost of it, I do not know. But as
some of the hon. Members have s~id,
it might be much more than indica-
ted now. However, we have to take
the figure which is indicated here; it
is 6'85 lakhs.

Madam, I would like to say that it
has been alleged that the tenders
were opened in a hurry and that the
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whole deal took place within a few
hours, on one evening, and it is also
alleged that one person of the firm
to whom the contract has been given
was also present. In view of the fact
that the hon. Members are very sen-
sitive and also the public at large is
very sensitive at this time about
the good behavour of the
Government, all our deals should
be above suspicion., The Ashoka
Hotel is one of the public
sector projects. I believe in public
sector projects. Therefore I feel that
the Government and the hon. Minis-
ter should look into this matter and
if there is any thing in it, they should
cleay the suspicion in the minds of
the hon. Members and also 4pf the
public at large. There is no harm in
doing that. Whatever action they feel
is appropriate and necessary should
be taken in this direction because
the question has been raised more
than once in this House, and a defi-
nite allegation has been made by
different hon. Members.

Thank you.
5 pM.

st s merw (gfamm)
den fedl v, @ agE a1 A
g T § fF o8 @99 R am
qr a1 WX T & IwRd W
U1 S

Y TR0 gwo rfvay @ gwTL W AW
9 a1 |

st TR ARWO . [IIHT HY ATH
a1, WfFT W 919 9ger 91 ar Tifgy
g a1 5 7= wgxr wiw feam smar
TF FAT qew F A 1 @I, T2
& ST SO FEE g, IS qaraw

2

HIE Aeq & 919 I AR &

L O Al qoAT At g | &
oy TR A & @ w3 g, faw

| 9 g Q@A AR § |
¥u @ @ 9 ¢ frosEn
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qEART # T qeafg wgt e aay ?
§ @t fafer w =71 E S59 +,
ZETIC HT AT TLHAT FT AT AGH
Fa@ ® wwr fafed amE g,
R wEERl § qeafg A gy
foar wat, sfe & wwwar § 5 g%
FW AWET FAT &, §T ST TGATY
§ quafgr g@r & | Qg b agy
foar o wiz faw W= oy
F 0 TSI WSOTAT? GRS ATE
Fxgr fr @ wefaer & safed
qo At fF ag F19 el § wEmr
91 | HHF FAH T owar fFoamer
el § fEar s F o g & weaw
e T A, D UF g9 F Wa<
LT W ST WA G R ey
FTer WA §, 7 fawelt ¥ § siame
¥ N TgT weE TeS gdaIET BidwEy
g, s frdsTawa 9, Afea oy &
feelt |1 W 3w 41 e w1 A
FEAT W I A GERI W qE
foear 1 dar miww e wr s
T TF ARHT F, FieaeT F, &
FTY o4, O¥ ¥ 91T i TR E A
w® & 9 ¥ F o we
g & zufad aEard & e A
frema s ar | = AE el
¥ for

qET §a HAg JoAT AR §
fF SeT o™ F T T T [
T & g oy o decfaar o, s+
¥ TE@Ed FYET oW1 ol faw
6 W F T, TET T | HeH,
@Y tm o g R o10 fam &
QT GEA FO0 A1 ww few g,
[ fa gar, &= few S, wfe =13,
©: Wal F FFEEIARL ST ATeT foar
T, Y qg A g 8 fR s
gea & ot YA ¥, 9g dgd oA
T d@ig ™ g FT KT @
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ug 3, FF IFA ITH GFE g
(A 9T 74T,  aTar T f&ar
A fE A aE oo AT | F wWEar
g oo aF el feedt § T g
fr U FAT T ST § HTAT HE
¥ 39 9% 7eAEq @1 a7 fo Sewr
Fgz AsT F fam o

fraw I A qg YO ATET
g frag a1 e fFe qw@ F @
¥ o & gEAAT g, SET % "N
gfqear 2, Sar fF AT Ik ard fagrdy
e ¥ o, T F awi fadga
8 wmar g, TIF @A K a1 TEY
¥ I H AT I@ LAY THET F
¥, a0 #1 faw gawd w7 faar
ST & ET AWT B SHT A% @A
gar arfay, Stafs ad & ara fasrm
g f5 77 9T AT aOF ¥ @
T ¥ oar zAd A% aremEd g gd
then the Minister comcs in v &
o g 5 wEw vE fea eI
TUY WS H A FHE AT ——
“May I submit that when the
Boatd of Directors of the Ashoka
Hotels accepted this tender of Tirath
Ram Ahuja and Company, it came
to me for approval? Then I met
the Finance Minister and had con-
sultations with him and I directed
the Ashoka Hotels Board of Direc-
tors to ask the contractor to reduce
1t by Rs. 2,40,000 and it was given
to him.”
fafqezT %% s@a Iaware ? S
ECEAIE A AN E I L S 11 A Y
AT WAT BE g Al AUEE 2TT
FAE o, al wraer g faar s &
Tl g fF fafreet o 5@ 9@
¥ @I TET T WRT § | ar W
¥ ggd faar ! AR ¥ a3t ESaq
T gEa & fa § A owar and
AT AR A A & FSAv &, AV A5

A oy oy
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AR H AL TGA AG AT AfEd |
W H AT JET FAT A E 5
yMET g fafvde & WY Jwdw
g—ag AT gETO FAA F AT,
T a7 wEae fafaes @ s
A MAEHE F 51 TIEE [A4T g
A wEr g o
SHR! JAGANNATH RAO:
public limited company.
i Swa Tromw FEET qfsee
fafids & o =it aea 1 7@+
# 1 ag wRAw fafes ¥ am
w1 | Why he ran about it ?  gqyy
g WF 937 grav & fF =A% weaT
T g fawmge fear L IE
A e ¥ ofedl hewT wWA Y
T Y | F amaar g R oww
qatfes I AR F AW AWAT
Tt gy | A R T 5 A%
TEA AT T TTITLAF FT TIAQIX g
T # gmmm g fradlix gwEw
T ZEHT GEIE FHTA AT, T
AAlfed T AU ATF FE FIE@T
wrfgq, how he came in gz fig
A€ ¥ WA, TF ATART TFA 7 |

TN qT A AT S TIAT AvAT
g & sm TsTEEwde A1, WOE
I F ylas T an @ e
@ ISTA T FAA fEAT HT A
@ @ F g S fF 9w e A
FgT, TR O AT F A Far 5
3 a9 W AT H9 IS4 &Y Al
HT FT A7 Anfey, AR fSraq Widew
oA g L Rawmar P oag A
Gt amq AGY 2, IO WAHT A WE
% g, qU Al IF 9T ST HIETEE U7,
e " A g R S T aga sl
FTATEET & a7 I FiuEe TTT T
W gg dc I § afe  Sear
FH &H & I | QT WY AT

It is a
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T qaTfad gic FT F AT FG B
R F@T THA & A T A
# darT FT WY & | T OE
s ot aftx ®E IB
graw # wfaw w43 |

SHRI NIREN GHOSH (West Ben-
gal): Madam Deputy Chairman, I
think the whole idea of the Annexe
and the revolving tower, if possible,
should be dropped even now. It is
sai@ that an international conference
is scheduled to be held. So an Annexe
has to be constructed. Suppose next
year another international conference
is going to be held; you would like
to have another Annexe and another
revolving tower. It is ridiculous.

Secondly, every one of us knows
that in contracts covering lakhs and
crores of rupees there are shady deals.
Generally, it is tried that things do
not get exposed. But somehow or
other shady things come to light. We
have a duty to expose such things
thoroughly and to catch the culprit.
And I do think that it would be meet
and proper that thig forum is utilised
lor this purpose because the thing is
connected with a public sector under-
taking.

Thirdly, it is alleged that some high-
up in private business, the D.C.M., Mr.
Ratnam, is connected with it. They
should never be on the Board of
Directors. I want an assurance from
the Government that persong con-
nected with private business or their
Board of Directors or high officials
would never be placed on the Board
of Directors of a public sector under-
taking.

My tourth point is that there should
be no selective tenders. Every tender
must be opened as general tender.
The practice of selective tienders
should be abolished forthwith.

Coming to the Annexe, what is the
accommodation? It is at the most
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10’ x 12°. For 150 such rooms a sum
of Rs. 51 lakhs has been sanctioned.

. It is not a new construction; it is

an addition, and unfurnished at that.
The total cost of it would come to
Rs. 10-15 lakhs. But you have given
a contract for Rs, 51 lakhs. Is it not
suspicious?

Finally, the revolving tower. Yes,
there are revolving towers in Western
countries. But they are meant for
those who want to have a show of
beer or whisky. Private businessmen
generally avail themselves of the
Iuxury of these revolving fowers. But
if you had a mind to construct a re-
volving tower, why did you not give
it to a public contrator and allowed
him to run it commercially. And
whenever you required it you could
take advantage of that. Otherwise,
why have a show-piece? They are
meant for Western, white people who
are going to come here,

SHRI BHUPESH GUPTA: Our
kitchen Cabinet will revolve there.

SHRI NIREN GHOSH: 1 do not
think you want to have a show of
whisky or beer at this revolving to-
wer. At least our Government should
not indulge in such things. But if at
all you had an idea of having a re-
voliing tower, you could give it to a
private contractor. Let him run it
But I do not like it to be put up at
the Ashoka Hotel. This lowers our
prestige.

=t fagew aat : wE i Saaymafy
ST, O gle AT WA ¥ gl
q9 F W A A ¥ fAd am awr
faarareas @ 8 | wgw &Y aEl wET
T 9T @9 g4, R T 599 o Ak
ART S T WG A, A% T Ardi
T A1 A #eFfa A a9 g%
W, T 9T I qE T faaet qe
TN 7 fears w7 77 feay mr )
E TR W T QAT qEy W
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W FAEE T AT AT T 9T @ Ay
ST ATely §

TGO JuaaTafa oY, g e
et s st W g,
TAOHT & @ U@ @ fAfew
TN & T ar wew Fr e e
AN HT AT H AT T g fafie
T aefl, v g gd o w
fRT 37 30T § srat I 9 57 gAY
IS A T Y, 9T M F omfyw
feafr aga et ft 1 T 3w
wias fafs o @z &1 g
5 W § ik fRei Agwmw W, av
T Fadelt e & o g et oo
ﬁa‘_t%, HTM;{%@:TW;[-@ 3’}
A | G HaT ¥ W T A 8
oW TR A fel 3 ST a<E
e feomar | g aga sreqaTS A9
TE, IR Remmw B swwanit wr
M oF CF afe gt wod woie
e & fmiw &1 14 fr A,
I & f9F Qv S faur W

TF a9 T GAIT FAE oA
T AT IE [ATH HME FleT
¥ AT FE Tt WO T F fory
TE 31 fF AR A FgwEra 9w e
F1 NHT I a9 & w1F 5 a2 3 oy
EHTY ARATAATST FY @7 8§, a8 AT
TET T ET { IqE AW ¥ gwie-
a9 AR AW & AT & A1 9 A A
O & aTT 77 AT a7 W st B
M ¥ ST%F fA¥ I Faw @y ¥ Ry
frer <@ &, a7 T 3w a7 4 & afew
TAGHT & dlo Udo 480 FT ¥
ST g ¥ W e 1@ & it e
TE AT N & a1 a8 a1 OF &
T A S g 3w famre ¥ atx
ST MW F S wfm qw ¥ A%
WEMTIR W § FAST T
FILHAE T AT T 8, Y A
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TG AW a gRlT 1 g A g
BT AamE g9 MY SEEN Agr
SCUINNIN G CEoC I R
yaw e s Sifgy, afer Riaar
TAEWEE @Y g, 399 ¥ Uy qwg %
o9 fF AT & 3 T A @ E, e
M § wEwd g, a1 uw @ gy @
FE & gOFT A & AT AT )
g auey §, Warw 3 oA s
&

THE DEPUTY CHAIRMAN: I have
ten nameg with me ang I will call
one by one jf you have patience. But
please keep within the time-limit.

SHRI AKBAR ALI KHAN: If you
will permit, I will just take two or
three minutes. Madam, I want to
make it very clear that the question
that I am interested in is to promote
tourism in this country. As one who
has some experience of the life in
Switzerland and in other countries, I
would say that, not only for the pur-
pose of getting foreign exchange
which ig very important, but alsg to
give greater opportunities and facili-
ties to people from all parts of the
world to come to my country and
to remain here comfortably, there is
no doubt that there ig a great demand
for creating . ..

SHRI BHUPESH GUPTA: But they
come with the knowledge that we are
depending on American P.L. 480
wheat

SHRI AKBAR ALI KHAN: No,
neither for America nor for the
Soviet Union. Forget it for the time
being. We want the tourist industry
to be encouraged and for that, it is
necessary that the hotel accommoda-
tion should be extended to a consi-
derable extent. In the same way, air
passage and railway accommodation
should be improved and such centres
which would attract the people and
would give them a real holiday and
an insight into ‘the culture of India,
should be created. That is very
necessary. For that purpose, I fully
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support the extension of the Ashoka
Hotel. The other part is I am not at
all happy at the way in which this
has gone and I think, this being pub-
lic money and we being the custodians
of public money, it is our duty to
see that there is nothing’ suspicious
about it. Regarding this part of the
malter, I fully agree with my friends
that an enquiry should be made into
this case.

SHRI M. S. OBEROI (Bihar):
Madam, Deputy Chairman, the Ashoka
Hotel was built in 1956, This hotel
has accommodation for about 350
rooms and 450 beds, with extensive
public moom areas and facilities. I
personally think that the Ashoka
Hotel is one of our good hotels in the
Capital of India. I also think that
+he Ashoka Hotel Management—the
Board of Directors—was very wise to
take steps to add more accommodation
to the hotel. And this additional ac-
commodation, as you know, is urgent-
ly required in the principal towns of
India including Delhi, particularly for
the fact that the Jumbo Jets carrying
400 passengers, with a speed of 600
miles an hour, will be in operation
in 1971. The Air-India has already
placed an order for four big jets at a
cost of Rs. 83 crores. It is a coinci-
dence that the added accommodation
at the Ashoka Hotel will be used for
the United Nations Conference on
Trade and Developiment which is to
be held in January-March 1968, when
about 2,000 delegates will be arriving
in Delhi. It was just a coincidence.
Otherwise the added accommodation
was needed not only in this city, but
in all the big cities of India. As a
‘matter of fact, by the addition of 150
rooms or 350 beds, the Management

has saved about Rs. 2 crores. You
would ask me how. They had a
scheme to build the Akbar Hotel

which would have cost Rs. 3 crores.
The Board of Directors thought ‘rather
than spending Rs. 3 crores, why not
have an annexe in the Ashoka Hotel
itself at a cost of not more than, say,
Rs. 1} crores?” So actually they have
gaved about Rs. 2  crores. They
have scrapped that scheme of Akbar
Hotel.
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SHRI BHUPESH GUPTA: But
what about us? We have been evict-
ed; our party office and our residences
had to be shifted on the ground that
the Akbar Hotel would be built there.
Mr, Kamaraj also had to move out,
Now we hear that it is scrapped.
Shall we have a football ground
there?

SHRI M. S, OBEROI: So the Board
of Directors, Madam Deputy Chairman,
have saved gbout Rs. 2 crores by
deciding to build this annexe to the
Ashoka Hotel and all the hon. Mem-
bers would be glad that they have
saved Rs. 2 crores

SHRI BHUPESH GUPTA: Muham-
maq bin Tughlaks.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): But you see a pri-
vate sector man is supporting the
Dbublic sector. You should be glad
about it.

SHRI BHUPESH GUPTA: I know
why he jis doing it. He is going to
have it and he will ask for
permit. ...

(Interruptions)

SHRI M. S. OBEROI: Madam, I
have noted down a few lines and I
will quickly read ‘them. About the
revolving tower, there has been a lot
of discussion over thig item of expense
on the tower. I have been to a num-
ber of countries jn the world and I
have seen revolving restaurants; the
last one built was in one of the hotels
in Tokyo. The extra cost is only
vhat of the mechanism. There is no
other extra cost becausé when the
tower is built, the whole building
comes up. Out of this Rs. 51 lakhs,
the mechanism is the only extra cost
and it would come to only Rs. 4 to
5 lakhs. There should be no doubt
that this is an addeq attraction to the
visitors residing, particularly the tour-
ists but again it depends upon good
management to operate such a res-
tarrant and the return one expects.
T personally think that one can get a
better return by a additional guest
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rooms. However, it ig a matter of
opinion, and the decision shoulg be
left with the management. I am

coming to tenders.

SHRI BANKA BEHARY DAS: The
private sector never believes in ten-
ders.

SHRI M. S. OBEROI: Tenders were
invited and as I can gee, the tie is
between Messrs. Uttam Singh Dugal
and Company and Messrs, Tirath Ram
Ahuja andg Company, Private, Limited.
The difference is only Rs. 2 lakhs and
Messrs. Tirath Ram Ahuja and Com-
pany have agreed to accept the
lowest figur:. So instead of Rs. 87
lakhs and Rs. £9 lakhs, the Minister
and the Board of Directors made him
agree to come tc Rs. 87 crores so that
the difference between the two tenders
and the tie betweep the two was
only Rs. 2 lakhs and Rs. 2 lakhg on
a project of Rs. 2 crores is a very small
amotnt which is not very consider-
able. The objection as gppears to me
is that Messrs. Uttamy Singh Dugal
and Co. should have been given the
contract whose figure was Rs. 87
lakhs as against Rs. 89 lakhs. Both
these firms are outstanding contract-
ing firms, in India. I think what
weighed with the management was
that Messrs. Tirath Ram Ahuja & Co.
originally built the Ashoka Hotel and
it was built within the record period
of 12 months’ time to house the
UNESCO Conferende, which ordina-
rily for a hote] of that size it should
have taken more than 3 years. There
seems to be a good case for the Minis-
try of Housing to award this contract
to the party in view of the urgency
for completion of the Annexe build-
ing in time for the forthcoming Con-
farence.

SHRI BHUPESH GUPTA: The link
ig Mr. Rathnam.

THE DEPUTY CHAIRMAN: You
must finish anow. I cannot give you
more time,

SHRI M. S. OBEROI: To provide
more beds in the capital city is the
vrgency of the day and I have no
doubt that our dynamic Minister of
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Tourism and Aviation, Dr. Karan
Singh, with all his enthusiasm and

foresight will gee that we reach the
target shared both by the public and
private sectors.

Our urgent need is to earn foreign
exchange and we cannot achieve this
goal until and unless all such schemes
are taken in hand and completed
without any loss of time.

SHRI BANKA BEHARY DAS:
Nationalise Oberoi’s .

SHRI BHUPESH GUPTA: Wonder-
ful, for once ¢he private gector {ycoon
is supporting the public sector.

SHR] AWADHESHWAR PRASAD
SINHA: It is the goodwill between
the two sectors. You want strife and
class war. We want goodwill between
the two.

SHRI A. G. KULKARNI (Maha-
rashtra): I request the attention of
the House to look at this problem in
two ways. One js that we are looking
to the performance of a public sector
industry and I am surprised to see
that when we are criticising the Gov-
ernment for not efficiently working the
public sector, the main contention or
point is, we are not giving a free
hand to the public sector undertakings
to take their own decisions. I am
really surprised that when the mana-
gement of the Ashoka Hotels, Limi~
ted, whoever it might be, has taken &
decision to build something to in-
crease the profitability and to earn
more foreign exchange, on what
ground are we objecting to this?
Another point js agbout the priorities.
I may bring to the notice of the House
that T can understand about priorities
for irrigation ang for all other deve-
lopmental activities but when  this
hotel industry is earning foreign ex-
change, what is the reason to object
to such an investment when the much-
needed foreign exchange can be earn-
ed? I can ggree with Mr. Dharia when
he says that instead of having such a
lavish hotel, is there not any other
pattern of having the Indian culture
connected with the hotel industry?
That is another point to be gstudied
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by the management of the Ashoka
Hotels to see that the Indian culture
is reflected and as in Japan, the hotels
are on a cheaper basis and not on
stzech a lavish scale. I see in the way
tenders are decided, there is some-
thing to be desired. It geems that the
tenders were not properly routed and
the tender for Rs. 87 lakhs should
have been considered a hundred times.
We ip the districts, when dealing with
road and irrigation works, take so
much care to look at the correctness
of the tenders. I do feel that there
ig a necessity for going through how
the tenders were decided and in what
fashion they were decided but I will
request the House that we must
always back up the public sector and
give the maximum protection to the
man who works in the public sector

as the Headg of the Board of Direc-
tors. f
SHRI UTTAM SINGH DUGAL

(Punjab): Madam I had no mind to
speak op this but some irrelevant
remarks have been made by the hon.
Minister of Works ip the Lok Sabha
this morning and so answer I must.
He has been pleased to mention there
that the lowest tender has not been
acce<pted because there were some ad-
verse remarks against that firm., I
challenge that statement. There is
no fact in that.

SHRI M. M. DHARIA: On 3 point
of order. As per my information, the
hon. Member is an interested party.
Will it be fair on the part of the hon.
Member to defend his cause where he
is having hig self-interest in this
August House? 1 am opposed to this
sort of argument being made here. He
can use this forum for criticising the
procedure and all that byt if he is
goinlg to say that way, he should be
prohibited from speaking. What is
this House?

THE DEPUTY CHAIRMAN: Mr,
Dugal, you must be objective,

SHRI UTTAM SINGH DUGAL: 1
was referring to certain remarks and I
said that I challenge that statement.
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SHRI M. M. DHARIA: On a point
of order. Through you

SHRI UTTAM SINGH DUGAL:
The statement the Minister made in
the Lok Sabha I am referring to...

(Interruptions)

SHRI M. M DHARIA: I would ap-
peal io the hon, Member that he
shoulg not participate in this.

SHRI BHUPESH GUPTA: I can
understand the indignation of Mr.
Dharia about big contractors and
others. 1 understand and I share but
there is a saying that when big peo-
ple quarrel against each other, honest
men come in to their own. Therefore
let them quarrel a little and we will
know more about these.

THE DEPUTY CHAIRMAN: Mr.
Dugal, 1 request you to be as objec-
tive as you can without any refer-
ence to what has happened in the
other House. What has happened in
the other place?

SHRI MULKA GOVINDA REDDY:
Mr, Bhargava while moving this mo-
tion for ouy consideration, made a
statement to say that the lowest ten-
derer’'s work was not satisfactory and
that was the reason why this tender
was given. He has every right to re-
pudiate that

THE DEPUTY CHAIRMAN: You
continue, Mr, Dugal.

SHRI UTTAM SINGH DUGAL: The
hon. Minister on the 7Tth made a state-
ment in this House that I approached
him in relation to this tender and it
was his courtesy that the tender was
issued. I also challenge this. As a
matter of right this tender was issued
to this irm and it is not a courtesy. I
did call on him and I told him: ‘This is
irregular, this is not correct that some
firm should be selected and others
should be deprived of the work!

On the other hand, the hon. Minis-
ter made a statement also, Madam,
that the tender has been issued 1o
some reputed and big firm. If the
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tender has been issued to some reput-
ed firm why should the lowest ten-
der have been rejected. They should
have seen at the time of the tender
whether this firm was g reputed firm
or not. As a matter of fact, if I may
say this, the hon. Minister is new to
the Ministry and he has been wrongly
briefed by certain officials in this case.
I would strongly request the hon. Min-
ister to go into this question very care-
fully. As a matter of fact, for tenders
to be accepted, the Government of
India has made certain rules and laws,
and we abide by them. The main issue
before this House is not whether this
contract has gone to Messrs. Tirathram
Ahuja, or anybody else. The main
issue before the House is that an ille-
gal tender has been gccepted and why
it has been accepted. The hon. Min-
ister should go into this.

SHRI M. M, DHARIA: Madam, if I
may say, I would like to deplore this
sort of using this floor by a Member
who is 3 concerned member in this
industry. Why should he be allowed
to use this floor in this manner? I
would like to lodge my protest against
this. We should not allow this sort of
convention in this House. One who is
interested should not participate in
such discussions. I would like to lodge
my protest. He said, “It is illegal” and
he is 3 member who applied for the
contract.

(Interruptions)

SHRI UTTAM SINGH DUGAL: 1
have not tendered. The firm has ten-
dered; I have not tendered. You are
very wrong in this I have not ten-
dered. I have nothing to do with it.
So my submission to you, Madam,
is this.

AT (T Tag Fogan<y (q1a ) :
agq feodt qavda, ag v W
geree frar wr@r § fa S e
IRHT g, A TIT AT A1, AfwT gawr
w1y 7 foAr 918 9 a5 g9 T | W
FH T TG T 17 LN A IFA
g fmar, s AT FE AT FT F AN
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FT qFAr § | AT g Ag WS
FTAT A1fET 79 fFew &Y am@ FH F
fag

THE DEPUTY CHAIRMAN: 1

have told him to be objective. Please
continue. You have just a minute
and 3 half. Please finish.

SHRI BHUPESH GUPTA: In that

case Congress people are glso interes-
ted.

SHRI UTTAM SINGH DUGAL:
Therefore I would submit that in
accepting that illegal tender injustice

has been done, harm has |been
done #o the various other con-
tractors who have tendered, who

had tendered for this. My request to
the hon. Minister would be that he
should go into this question and see
for himself why those other tenders
had not been accepted. Supposing
the lowest tender was not accepted
because there was an adverse report
against the tender, what about the
second, third, fourth? And why were
they not called ang why were they
not consulted even they were issued
the tender? My submission to you,
Madam, is this, that it was a pre-
arranged thing. because the work of
constructing this gnnexe by the side
of this Hotel wag awarded to Messrs
Tirathram Ahuja before tenders were
called for. What does this show?
What is it behind this?

THE DEPUTY CHAIRMAN:
your time is running out.

SHRI UTTAM SINGH DUGAL:

Now

Therefore, Madam, I would request
you to kindly ask . . .
SHRI M. M. DHARIA: Madam,

why do you allow the hon. Member,
who is one of the interested parties,
to speak like this, and create such
precedents?

SHRI NIREN GHOSH: Why not?

DR. M. M. S. SIDDHU (Uttar
Pradesh): It only shows, in my
opinion  that it is a case for further
enquiry.
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SHRI BHUPESH GUPTA: We are
hearing both sides. Government is
4:50 a party.

_ DR. B. N. ANTANI: Madam Deputy
Chairman, [ have listened to the whole
debate. I will even agree with the
premises of the first speaker in this
debate, because I happened to be an
erstwhxle Minjster under my master
who first sponsored this project,
namely the Ashoka Hotel. I do have
vision. I share his ambitions, Let
there be a good revolving tower. Let
this Hotel be the best in the world.
I have no quarrel with it. I am not
a 'Puritan but I certainly believe in
purity and elean administration so far
as the construction of these works is
concerned. So many things have
.been said. [ have found not one
sentence, not one justification, in the
debate, in the speecheg of some of the
sponsors on this side. It is suffcient
for me to say that, if tkis Govern-
ment has any consideration left for
their prestige and reputation and in-
tegrity, and for the confidence of the
people on whose votes they govern
sitting on these Benches here, this is
8n instance which requires scrutiny
and action. Caeser's wife must be
above suspicion.

" SHRI BHUPESH GUPTA: It is
apparent that this, Caeser’s wife be-
longs to Congressmen.

. DR, B. N. ANTANL: Now let me
fizush, Mr. Gupta. If this Government
desires to survive with some reputa-
tion left, this is a case which must be
scrutinised and which must be lett to
the committee for g final decision

SHRI BHUPESH GUPTa: We
shpuld’ like 19 examine t.

DR. B. N. ANTANI: Is a man of
seventy-six, Madam—I am not
young .

SHRI ARJUN ARORA: No, no you
look very <young.

Dr. B. N, ANTANI: .may 1 re-
mind you that I have some experi-
ence of public WOl‘kS, and even at

898 RS—1.
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this stage, if this whole question of
the competing claims of these ten-
ders is re-examined, and the tender
given to the best tenderer, the work,
for the purposes of the conference, as
visualised, will be finished without
any hitch or hindrance if there is
still some efficiency left jn those who
govern the country. On the other
hand, if they want to have a shady
deal, or if they want to do things, or
have things done, in a partisan man-
ner, then their days are numbered
for this Government in so far as their
integrity and the confidence of the
people in them are concerned.

THE DEPUTY CHAIRMAN: I have
seven more names here and I am
going to go in the order of those
names. Dr, Siddhu. (After a pause)
(As Dr. Siddhu did nct rise to speak)
You do not want to say amything, I
take it. Mrs. Rajagopalan.

SHRIMATI LALITHA (RAJAGO-
PALAN) (Madras): Madam Deputy
Chairman, I endorse the view ex.
pressed by my colleague in the oppo-
sition. On the other hand, I have no
objection in having this revolving
tower. But this scheme ghould be
started on a clean slate. At the same
time, I also agree with what Mr.
Oberoi said, mnamely, that if it is
earning foreign exchange for s,
then it is really essential. But I
view it from a different angle altoge-
ther, from the practical point of view.
In view of the present grave econo-
mic situation I think that this sche-
me should be shelved for some time
at least. When we have been hesitat-
ing on projects like fertilizers, as a
matter of policy, and on other things
which are more essential for the
country, and when we have been
shelving some of the major and im-
portant projects because we have to
have foreign collaboration, when such
things are hanging in the balance, I
think, from the public point of view,
if we construct this revolving tower,’
though it is a benefit from the point’
of view of the Housing Minister that
it may earn foreign exchange, it ‘“is’
something which the public v\vill not,
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let go without a protest, and just at
the present moment it will only look
that 1t is something which is really
throwing dust in the public eye, When
Wwe gee at the present moment that
people are dying of starvation and
deaths are taking place in Bihar and
other places, and that people are not
even provided with proper housing
accommodation in this capital city
itself and that the poorest among
them are living in the drainage pipes
and other things if we are to create
this revolving tower at this moment,
I want you to imagine what the reac-
tion of the people to it would be, I
am only saying this from the point
of view of the common people. At
the same time I also endorse the
point made by the Housing Minister
that it would earn foreign exchange.
But the point is whether it is proper
for us at this moment to carry on
with this thing, I would advise the
Housing Mimster to keep this sche-
e allve but at the same time put
#t into cold storage for some time.

SHRI ARJUN ARORA: Madam
Deputy Chairman, I am not concern-
8d with the contractors. I am, how-
ever, concerned with the propriety
and the procedure adopted in giving
the contract. I would have been
happy if the Government had shown
more foresight and the plang had
been made earlier and the tenders
had been called after due publicity
had been given in the press and so
on. But sorry as I am that this was
not done, I find there is nothing to
suspect the bone fides of those in
charge of giving the tender. The
Minister with full responsibility has
said more than once in this House
and in the other place that the lowest
,tenderer was not considered desir-
able. This discretion we must give to
the people in charge of the affairs of
this hotel or of any other project., A
small difference of a lakh or two in
such a big scheme is something which
we can easily ignore and condone, if
those in charge of accepting the ten-
der feel that between two parties one
is more reliable than the other. This
project is also important because the
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work has necessarily got to be finish-
ed in time. That was why a sort of
rapport between the tenderer and
the management became very im-
portent. I therefore feel that there
was nothing wrong in -accepting tire
tender of one firm and in ignoring
that of the other.

SHRI MULKA GOVINDA REDDY:
There were six tenders.

SHRI ARJUN ARORA: Well, a
choice had to be made between the two
lowest tenders. The others.were high

up.

SHRI UTTAM SINGH DUGAL;
They were not. The figures show that
they were not.

SHRI ARJUN ARORA: Yours also
was not the lowest. 1 am very sorry
that Mr. Uttam Singh Dugal who is an
honourable Member of this House has
chosen to project the interest of his
firm in this House through his -own
self and in a way he has taken advan-~
tage of his membership of this House
which advantage is not available to
other tenderers and other contractors.
The normal procedure in such matter
is that the person concerned does not
participate in the debate and there was
much in what Mr. Mohan Dharia said
on hig point of order and when he
made an appeal to the hon. Member.
But the hon. Member seems to be
more a contractor than an hon. Mem-

ber of this House and he, therefore,
ignored the appeal of Mr. Mohan
Dharia.

SHRI UTTAM SINGH DUGAL-
Madam, I strongly pratest against those
words which are being used by the
hoh. Member. 1 admit that I am more
a contractor because I have bzen sixty
years in this profession,

SHRI ARJUN ARORA;: That igs what
I have said.

SHRI UTTAM SINGH DUGAL: 1
am not like Mr. Arjun Arora who rung
after Birlag and others.

SHRI ARJUN ARORA: I have emia
only what he has now aamitieq. .
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..-.THE, DEPUTY CHAIRMAN:
have to conelude now.

'SHRI ARJUN ARORA: I will take
only two more minutes, Madam.

THE DEPUTY CHAIRMAN: You
have only one more minute.

SHR] ARJUN ARORA: In this pro-
ject there are two parts, The first
part eonsists of the annexe and the
addition of a few more rooms ang a
few more beds. Nobody in this House
objects to that.

You

THE DEPUTY CHAIRMAN: Please |
wind up now. You have taken more

than five minutes.

SHRI ARJUN ARORA: Well,
Madam, others have taken 15 and 20
minutes.

THE DEPUTY CHAIRMAN: Mr.
Arjun Arora, please conform to the
time,

SHRI ARJUN ARORA: I am trying
to conclude within as short a time as
possible,

THE DEPUTY CHAIRMAN: I shall
pass on to the next Member if you go
on in this fashion. Please make your
point and take your seat soon.

SHRI ARJUN ARORA: Madam, you
gseem to have developed some sort of
an allergy to me.

THE DEPUTY CHAIRMAN: No
reflection on the Chair. Please con-
clude now.

SHR!I BHUPESH GUPTA: Madam,
can the hon. Member suggest that
you suffer from some disease like
allergy?

PHE DEPUTY CHAIRMAN: I have
already said there should be no re-
flection on the Chair.

SHRI ARJUN ARORA:
mean any reflection on
Madam,

THE DEPUTY CHARMAN: Your
t'me is over and you have to take
your seat.

SHRI ARJUN ARORA:
complete my speech,

1 did not
the Chair,

Let me
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THE DEPUTY CHAIRMAN: Yes,
please conclude now, The trouble
with you is that you cannot conclude,

SHRI ARJUN ARORA: There are
two parts in this project. The first
part relates to the addition of some
300 rooms, Nobody in this House or
ahywhere else has objected to that.

SEVERAL HON. MEMBERS: Yes,
yes, We have.

SHRI ARJUN ARORA: You have

not,

THE DEPUEY CHAIRMAN: Mr.
Arora your time is up. That will do.

SHR! ARJUN ARORA: The other
part relates to the revolving tower
over which all of us are revolving.
1 was myself not very convinced
revolving

tower.

THE DEPUTY CHAIRMAN: I think
that will do.

SHRI ARJUN ARORA: But from
what Mr, Oberoi has said it is obvious
that the tower will be a useful thing
and not much expenditure is involv-
ed in it. Therefore I support the cons-
truction of this revolving tower so
that we cap be revolving in it.
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SHR1 BHUPESH GUPTA: 1 take
serious exception to that, Madam,
because it will be remembered that
a3 soon as the Ashoka Hotel started
and it was given to the Maharaja of
Jamnagar we here fought against it

and got it trasferred to the public
sector. 1 am not for the private
sector. I say take away even this

O%ero’ Hotel, but not in this manner.
There are moral questions involved
in it.

. SHR] NIREN GHOSH: You are
making use of the public sector to
feed the private sector,

" THE DEPUTY CHAIRMAN: Please
make your points. You have only
threec minutes more.
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They come into the House and say
things without fall knowledge
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"SHRI BHUPESH, GUPTA: Mr.
Tariq, the Ashoka Hotels Employees’
Union .anqg the employees are com-
plaining against the person.

SHRI A. M. TARIQ: They may
complain but Mr, Tirath Ram . ..

"THE DEPUTY CHAIRMAN: Order,
Order. No mention of nameg if it can
be helped.

SHRI A. M. TARIQ: 1 know zbout
Mr. Tirath Ram. As a Kashmirj I
can tell you something. 1 have never
seen’ Mr Tirath Ram.
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SHRI BHUPESH GUPTA: 1 take
serious exception to that Madam, be-
cause it will be remembered that as
soon as the Ashoka Hotel started and

it was given to the Maharaja of Jam- |

nagar we here fought against it and
got it transferred to the public sector.
1 am not far the private sector, 1
say take away even this Oberoi Hotel,
but ngt in this manner. There are
moral questions involved in it.

SHR] NIREN GHOSH: You are
making use of the public sector to
feed the private sector.

PTHE DEPUTY CHAIRMAN: Please
make your points. You have only
three minutes more
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They come intc the House and
say things without full knowledge.
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_ SHRI BHUPESH GUPTA: M.
Tariq, the Ashoka Hotels Emplopees’

Union and the employees arg com-
Plaining -against the person.

SHRI A, M. TARIQ: They may
complain but Mr. Tirath Ram . .
THE DEPUTY CHAIRMAN: Order

Order. No mention of names if it can
be helped.

SHRI A. M. TARIQ: I know about
Mr, Tirath Ram. As a Kashmiri 1
can tell you something. 1 have never
seen My, Tirath Ram,
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SHRI JAGANNATH RAO: Madam

Deputy Chairman, at the outset let
me thank the Chair for admitting this
motion which has given me an op-
portunity to dispel some of the doubts,
fears and susplcions in the minds of

some hon. Members of this House. -

SHRI BHUPESH GUPTA: Let us
see how you do it.

SHRI JAGANNATH RAO: I must
also thank the hon. Members
who have taken par{ in this debate,
those who have supported me and
those who have not supported, This
debate has given me an opportunity
to explain in detail the expansion
project, the circumstances in which
tenders had to be accepteg and how
the procedure adopted was proper
and legitimate and to prove how there
was nothing shady about it.

Now in the month of December
the Ministry of Tourism advised the
management of the Ashoka Hotels
Ltd, for expansion. Also the Minis-
try of Commerce wrote to the mana-
gement that India is the host country
for the UNCTAD Conference to be
held in Delhi from the 1st February
1968. The accommodation in posh
hotels available in Delhi is, Ashoka
Hotels 450 beds, Oberoi Intercontinen-
tal 603 Dbeds, Imperial 150, Claridge
203, total 1406. Apart from the other
traffic that these hotels might e
having and will have, about 2500 de-
legates from all over the world
are expected. So is it or is it not
proper that an undertaking which
is in this field, the hotel in-
dustry, shounld extent its wactivities
at this time? Accordingly the manage-
ment wrote to the Government ask-
ing for sanction to undertake a pro-
ject for expansion and permission was
granted by the Government towards
the end of January 1967. This pro-
ject had to be completed by Novem-
ber-December so that the rooms
with all the amenities becom, avail-
able by middle of January. When
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this permission wag granted by the
Government in January, the Works
Ministry, I understand  from the
records, advised the Ashoka Hotels
management not 1o go in for open
tender enquiry, because in the
C.P.W.D. where the work is of an
urgent nature or of g3 specialised
nature limited tender enquiry could
be issued, Therefore the Ministry
suggested the issue of tender notices
lo 24 leading flrms in the field of
construction,

SHRI BHUPESH GUPTA: That is
all right.

SHRI JAGANNATH RAO: No; 1
will read out the names also, for the
information of hon. Members because
it was allegeqd to be a hush-hush busi-
ness., The firms are, Shah Construc-
tion Company, Bombay; I am talk-
ing of the Bombay firms first. Jolly
Brothers, Bombay, Hindustan Cons-
truction Litd., Bombay, Gannon Dun-
kerley, Bombay, Gamon India (Pri-
vate) Ltd, Bombay; some firms in
Calcutta like B. Nag Chaudhury,
Calcutta, Patel Engineering Co. .

SHRI BHUPESH GUPTA: Not
many in Calcutta.

SHR1 JAGANNATH RAO:. No
good conftractor there in Calcutta; you
know better. Then Tarapore & Co,
Madras and other leading firmg in the
field of construction in Delhi. They
were al] given notices but none was
interested. Only these six firms of
Delhi purchased the tender forms and
out of six only five tendered. One
tenderer, Das & Co., did not quote
itemwise which was required accord-
ing to the tender gnd therefore his
tender wag not at all considered. Only
four remained in the field. The
lowest was that of Dugal & Co. and
the second lowest wag that of Tirath
Ram Ahuja & Co. I may mention
that every contractor had imposed

conditions while submitting

his tender. When these tenders
6 p.M.

were opened on the 10th April,
1867. they were sent to the consult-
898 RS—8.
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ing architects for examination
Their opinion was sought and on their
opinjon the Board of Directorg of
Ashoka Hotels held a meeting on
the 20th April, 1967. They decided
and accepted ‘the tender of Messrs.
Tirath Ram Ahuja and Company fur
Rs. 89 lakhs odd. The consultants,
when they examineg the tender . . .

SHRI MULKA GOVINDA REDDY:
What was the quotation of the other
two tenders?

SHRI JAGANNATH RAO: 1
answered that in reply to a question
the other day. Therefore, the hon.
Member can refer to that.

SHRI MULKA GOVINDA REDDY:
Why not give it now?

SHR] JAGANNATH RAO: It is
not necessary for the purpose. These
are the two itenders which =re in
question. Now, they examined the
tenders and they held that the tender
of Tirath Ram Ahuja is in order. It
is not incomplete. Then, they also
said . . .

SHRI AKBAR ALI KHAN: Mr.
Dugal's was not in order?

SHRI JAGANNATH RAO: Dugal’s
was in 'order, but it was not accepted.
I will give the reasons why it was not
considered. Thig is what the architect
said: —

“In so far as large architectural
projects requiring a very high
degree of co-ordination of services,
workmanship and finish, such as a

luxury hotel, their experience
seems to be limited.”
Their experience means the ex-

perience of Uttam Singh Dugal and
Company. It says:—

“Comparing, therefore, the
standard of performance, reputa-
tion, smooth dealings and ex-
perience, particularly in the archi-
tectural building works, ang taking
into account the nature and com-
plexity of Ashoka Hotels Annexe
Project, we recommed that Messrs.
Tirath Ram Ahuja and Company
may be entrusted with the work..”
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So, it is in order. Ashoka Hotels
Limiteq is an autonomous corporation.
They have got 3 Boarg of Directors.
They rightly accepted the tender.
They did accept it, the second lowest
tender. But when it came ta me, I
am the Minister answerable ta Parlia-
ment. What should I do? Mr. Jagat
Narain said that I ran to the Finance
Minister, I am =Isa answerable te
Parliament, I have to satisfy myself
about the bona fides of 'the transac-
tion. When I loaked into the matter
I felt that the Board of Directors of
Ashoks Hodtels had the right to ac-
cept the tender. 1 dig not guestion
that. But then regarding the amount
for which it was accepted I felt, well,
T should cansult the Finance Minister.
I went to him and he also agreed
with me, well, let us not interfere
with the decision of 'the Boarg cf
Directors regarding the selection of
the contractor. But he said they
should be asked to reduce the amount
by Rs. 2,20,000.

SHRI BHUPESH GUPTA: Why
dig not the Board make that sugges-
tion? 1 am not questioning and I
am not opposing what you did. If
yvou had brought it down, it is good,
but how is it that the Board did not
do so? The Board should have done
it itself.

(Interruptions).

SHR; JAGANNATH RAO: The
Board did not do it . . .

SHRI CHANDRA SHEKHAR
(Uttar Pradesh)- 'The provision is
to refer the matter to the Minister.
What the Boarg did not do the Min-
ister did. Why should he object to
it?

SHRI BHUPESH GUPTA: The
Board shoulg have recommended it.

THE DEPUTY CHAIRMAN: Order.
order.

SHRI R. S. KHANDEKAR: How
did you arrive gt that figure?

[ RAJYA SABHA |
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SHRI JAGANNATH RAO: 1 will
tell you Please have patience. Please
allow me 'to speak.

THE DEPUTY CHAIRMAN: Now,
vou have put your questions. Listen
to him.

SHRI JAGANNATH RAO: Madam
Deputy Chairman, thg second lowest
tender of Tirath Ram Ahuja was ac-
cepted by the Board of Directors and
then the file came to me for my ap-
proval, because the Government has
the controlling interest and I, as the
Minister-in-charge of the Department
and the Holtels which are attached to
the Department, am answerable to
Parliament. Therefore, I thought it
my duty and necessary duty to con-
sult the Finance Minister because I
was not in thig Ministry when the
earlier portion of the project was
congidered by the Government. There
is continuity of Government, ot
course. When 1t was done, I thought
I should gv to the Finance Minister.
1 took his advice. He also agreed
with me that we should not interfere
with the discretion, the decision of
the Boarg of Directors, because they
are an autonomoug body. But then
in the matter of money, we both
thought that he should be asked to
reduce it by Rs. 2,20,000 ang he did it.
Therefore, there is no question of
any negoftiation.

THE DEPUTY CHAIRMAN: They
want to know how you arrived at
that figure.

SHRI BHUPESH GUPTA: Whv
did you do it? The Board should
have done it.

SHRI JAGANNATH RAO: The
Boarg accepted it. I said the difference
between the figures of Messrs. Uttam
Singh Dugal and Company and
Messrs. Tirath Ram Ahuja ang Com-
pany was Rs. 2,12,000 odd. So. I
said it shoulg be at least Rs. 2,20.000.
We arrived at that figure and asked
them to reduce it. I would go to the
extent of saying that even the accep-
tance of the second lowest tender was
within the rights of the Board of
Directors. I need not have interfered
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with their decision, but I felt, well in
the circumstances let us try to reduce
‘he amount by a large sum and that
was done. That is how I came into
the picture. There is nothing shady
about it. Mr. Jagat Narain said that
I was running about and I got mysell
involved. There ig no involvement in
thig case. I felt it my duty. I could
have myself said: You reduce it by
Rs. 2 lakhs, but I thought a senior
Minister, the Finance Minister, should
be consulted, because I came to this
Ministry and I was new then. There-
fore, Madam, there is nothing wrong
in this. Then, why is it that Messrs.
Uttam Singh Dugal and Companv
were not considered? 1T still say, I
repeat it and I will go on repealing
il that his past performance of the
contracts with the Government was
not gatisfactory. I have got reports
with me and if the House wants, I
am prepared to read them. He took
up a contract in the Trisuli project.
His performance, was very bad. He
has done only 25 per cent of the
work which has been enftrusteg to
him and the work is still incomplete
and he has preferred some clalms.
The matter ig before arbitration.

SHRI UTTAM SINGH DUGAL:
Madam, thig charge is completely un-
true.

SHRI JAGANNATH RAO: Even
if he was the lowest tenderer, I would
not prefer him for a contract of this
tvpe, I wanted the contract to be
completed in ten months’ time. Even
I would have defended Ashoka Hotel
management if they had stuck to
the tender of Rs, 89 lakhs odd quot-
ed by Tirath Ram Ahuja. But I thought
it to be my duty to try and reduce it.
Therefore, 1 need not say more, If
the House  wantg if. I can say
more . , .

(Interruptions)

Nobody can say anything against me.
The hon. Member, Mr. Uttam Singh
Dugal. wanted an interview with
me. He is a colleague of mine.
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SHRI BHUPESH GUPTA: Why did
you see him? No. You should not
met him. Did you ask him as to what
was the business?

(Interruptions)

Madam Deputy Chairman, he is «
Member of this House, If the hon.
Minister knew that he was coming
to see him, he should not have gran-
ted that interview.

SHRI JAGANNATH RAO: Madam,
I did not know that he was coming
to me with this purpose, He i3 a
Member of Parliament and 3 collea-
gue of ours. I saw him and then he
made some personal remarks against
my predecessar, Mr. Khanna. He said
Mr. Khanna did not like him. He did
nat give him any contract sr the
Chief Engineer did not like him and
so on. Then, T told him that T did
not know and I was new to the Minijs-
try. He used the word ‘insult’ and
said that he had Dbeen insulted all
along . . .

SHRI TRILOKI SINGH: May I ask
a question? According to the hon.
Minister, Mr. Dugal’s contract per-
formance was not satisfactory. Accord-
ing to his statement also among the
list of 34 firms, to whom the tender
was issued, Dugal was one of them
and this list had been issued with the
approval of the Works Ministry. May
1 know if Dugal’s performance wa3s
not satisfactory, why was a teader
issued to this firm?

SHRI JAGANNATH RAO: Dugal's
name did not figure in the list of 24
contractors. The CPWD Office did
not give his name. It was 1 who
did it. Now I realise that 1 did 2
mistake. He saw me. I did not know
what for, for what purpose he
wanted to see me. I said. he is a
Member of Parliament and a colleague
of mine ang it is my duty to see him.
1 saw him in the Ministry. I have
still got his visiting card and gave
the time as 4 .M. It is not a personal
dealing. He saw me and he explained
to me . . .

SHRI BHUPESH GUPTA: Never
believe these contractors.
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SHR]; JAGANNATH RAO: I am
not going to see a contractor a second
time.

SHRI BHUPESH GUPTA: Take
a vow 1n Kali Bari thrat you will neve;
meet a contractor.

SHRI JAGANNATH RAO; We
will both of us go there,

(Interruptions)

THE DEPUTY CHAIRMAN: Let
the Minister speak.

SHRI JAGANNATH RAO: Madam,
these are the circumstances, There
18 nothing shady about it. It is un-
fortunate that Mr, Ratnam’g name has
been brought in, Thg Ashoka Hotel
was constructed in 1955-56 when Mr.
Ratnam was not the Chairman ol
Ashoka Hotels. Perhaps he was a
Director. I understand he construci-
ed a house somewhere in Delhi, 1n
1960-61. He got land from the Gov-
ernment and he constructed it. Where
was the connection between the cons-
fruction of the house ang the 1967
contract?

SHR1] BHUPESH GUPTA The
connection is this. Hg has been as-
sociated with him. It is all suspicion.

SHRI JAGANNATH RAO: This has
become a fashion in Parliament now-
a-days. Mudslinging has become the
fashion and allegations are made, un-
founded allegations. Unfortunately
persons who are not present in the
House, who cannot defend themselves
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Therefore, there fis
The project

are the targets.
nothing shady ip this.
wag a necessity,

Then some Members said that an
enquiry was necessary. There is ac-
countability for public undertakings
to Parliament. What does accountabi-
ity mean? The Public Accounts
Commuttee of Parliament goes into
these things. If the Public Accounts
Commuittee feels that there is some-
thing, bad and fishy, then there is
need for appointment of a Committee.

SHRI BHUPESH GUPTA: Wha
about the employees’ unijon?

SHR] JAGANNATH RAO: Tha.
does not arise in this connectiou.
Therefore, Madam, I am not going
to say anything more, it is not neces-
sary for me. All aspects of the casc
have been explained Once again 1
repeat that there is nothing fishy
about it, nothing shady about it. It
had to be pushed through. It had to
be completed in ten months. There-
fore, we have done it. I once again
thank the House for giving me this
opportunity to explain the matter,

THE DEPUTY CHAIRMAN: The
House stands adjournedg i1 11 am.
tomorrow.

The House then adjourned
at eleven minutes past six of
the clock till eleven of the
clock on Friday, the 168th
June, 1967.
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